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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIAPAL
BENCH NEW DELHI
OA NO.957/2024 (Amit Kumar Arya Vs State of Haryana.)

AS PER HON’BLE NGT ORDER DATED 13.09.2024
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5 Copy of letter no. 4001 dated 26.03.2025 is 13
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6 Copy of letter no. 5808 dated 08.05.2025 is 14
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Action Taken Report dated 04.09.2026 compliance with Hon'ble National Green
Tribunal, Principal Bench, New Delhi, order dated 13.09.2024 in the matter of OA
No. 957/2024 (Amit Kumar Arya Vs State of Haryana).

Background

5. We accordingly, constitute a Joint Committee comprising Divisional Forest
Officer, Bhiwani and Haryana Pollution Control Board.
6. Divisional Forest Officer, Bhiwani shall be the Nodal authority for co-
ordination and compliance of this order.

7. The above Joint Committee shall visit the site, collect relevant information
find out whether there is any violation of environmental laws and if find
violation of environmental laws in any manner, take punitive, preventive,
prohibitive and remedial action in accordance with law and submit a
compliance Report within one month.

The action taken report in compliance with the above directions passed by Hon’ble
National Green Tribunal, New Delhi, is as under : -

In compliance to the orders of the Hon'ble National Green Tribunal in O.A. No. 957/2024,
the complainant Sh. Amit Kumar Arya was called vide letter no. 1753 dated 15.10.2024 and
letter no. 1882 dated 30.10.2024(Copies of letters dated 15.10.2024 & 30.10.2024 are
attached as Annexure — R/1 (Colly)). His statement was recorded (Copy is attached as
Annexure-R/2) and a joint inspection of the site in question was carried out on 06.11.2024
by the joint committee along with the complainant.(Copy of inspection report alongwith
photographs is attached as Annexure — R/3). The complainant did not show the area in the
District Court Complex. Instead he showed some stumps in the adjoining colony where no
forest law is applicable. It was very difficult to ascertain whether these were wind fallen,
dead dry or green because rootstocks of these trees were in the process of decomposition.
Also the superintendent District Session Court was requested to provide information on tree
permission/felling executed during the last three years, disposal of dead, dry and fallen trees
for the District Court Complex vide letter no. 4001 dated 26.03.2025. (Copy is attached as
Annexure — R/4). The information provided vide letter no. 5808 dated 08.05.2025 indicated
that no permission/felling was done during the last three years.(Copy is attached as
Annexure — R/5). Therefore, the complaint seems to be false because no felling took place in
the District Court Complex as claimed by the complainant Sh. Amit Kumar Arya.

It is humbly prayed that the above Action Taken Report may be considered please.

N}W @“ﬂ

Assistant Environmental Engineer,
Bhiwani Region

Divisional Forest Officer Regional Officer,
Bhiwani Bhiwani Region

Report Dated : 30.10.2025
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: %  pOREST DEPARZWIENT GOVT. OF HARYANA

ERD) O/o Deputy Conscrvator Of Forest, Bhiwani

&2 Meham Road, Vidya Nagar, Bhiwanl, Tel. No. 01664-242430, £-mail:-dfo.bhiwani@yahoo.com
Letter No.. L7183 . ) ' Dated ./.457—/,./.9/.2:07'1'/.
‘I‘&“ ‘

Sh. Amit Kumar Arya,
A-40, New Friends Colony,
New Delhi,

< eSubjects - Order of Hon'ble NGT i OA No. 957/2024 dated Sept, 1320277~

———000——

On the subject cited above the undersigned received official communication (mail)

eom Pollution Control Board, R.O, Bhiwani Region in which the above mentioned order of hon'ble

NGT was enclosed. You are requested to accompany the Joint Committee to the felling site in question

on 28-10-2024 so that the orders of the hon'ble NGT be complied with at the earliest.

Enclosed as above.

Dy. Cog?ervator of Forests, 7

Bhiwani. R

e

g —e—
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FOREST DFPAR'I‘M ENT GOVT. OF HARYANA -

e O Deputy Conscrvator Of Forest, Bhiwani _ .
. teham Road, Vidya Nagar, Bhiwanli, Tel. No. 01664-242430, E-mall: dfo bh:wani@yahoo com
\ :

Aanexuve =94

.................... Dated ..fS.Qll,o.I')wl Y,

o,

Sh. Amit Kumar Arya,

A-40, New PFriends Colony,
New Delhi,

Subject: Order of Hon'ble NGT in OA No. 957/2024 dated Sept,13,2024.
Ref:

This Office Letter No. 1753 Dated 15.10.2024.

———000——— ,
Gn the subject cited above you were requested to accompany thg Inquiry tea ety
llicit felling site in question, but you were not available on 28.10.2024. So you are again requested <
make it convenient (o attend the inquiry on 06.19.2024 so that the inquiry may be completed at th

earliest.

Dy. Conservator of Forests, '7/,- :
Bthdm
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| ' Annexurgij P-6 Ametase -3

Inquiry Report

I compliance to the orders ol the Hon’ble National Green Tribunal
n

in O.A. No.
o4, the complainant Sh. Amit Kumaor Arya was called vide
957/20'- '

letter no, 1753 dzxtcd’
3 10.2034 and letter no. 1882 dated 30.10.2024. His statement wag recorded (Annexure-1) and 3
'o.il.ll inspCCliO“ of the ;itc in question was carried out on 06.11.2024 by the joint committec
j!mm with the complainant. The complainant did not show the area in the District Court
Compley. Instead he showed some stumps in the adjoining colony where no forest law is

..pplicabl& It was very difficult to ascertain whether these werc wind fallen, dead dry or green

hecause rootstocks of these trees were in the process of decomposition (Annexurc-11). Also the
superintendent District - Session Court was  requested 1o provide information on tree
permission/felling executed during the last three years, disposal of dead, dry and fallen trees for
the District Court Complex vide letter no. 4001 dated 26.03.2025. The information provided vide

leiter no. 5808 dated 08.05.2025 indicated that no permission/felling was done during the last

three years. Therefore, the complaint seems to be false Fecause no felling ook place in the

District Court Complex as claimed by the complainant Sh. ~.mnt Kumar Arya.

Y
e \Dhat £
]
i))F-‘.(). AEE. PCB
Bhiwani. Bhiwani.

L
%ﬁ@ Scanned with OKEN Scanner



P-7

: 32 Pvimeowe~ L]

ya X7

A TR T T = =

¢ RPN "'x‘f&"»’l’v{ 1

L8095 £ O Wit '&-1 ﬂ"' el
oy )

Bty g L *»‘ T




W

i
e\
N
-

Y-
5 ‘p
q‘
TR
BN
X

f

N
.l.

W5

Vil e

L IR
LT W 4 Vit

o £ A\

\-‘ “1 -3

¥

N
A%
g

%
3

b4 i
2t

P-8







- - —— - P - S e o R - BTAT YT
¥ I 5 ¥ n . Sk y 5 i i1
\ » s \ = s € i > " S g : 2 5 "
e, 2 L e 3 o - ; < A Snlinge e P Us Y Nt O iy s i \
2t . b i = ; \ < 3 o b o
= s, B v 5 % [ 3 s e o 5 i 8 ] 4
SA——) W e % 5 N g . IR AL S y B " ) L
w 2 ~ * - - Yo s s & =5 53 - 4 s Y s,
2y sttt gl A Sl N1 o ; ) g Y E 2
W 4 A oy 3 . N ‘- { 5 i . ' \ t
¥ = s il ~ - i LTS ; \ \
G & B g N T oy \ * - y
? o = ufe i ¥ e o) T % ) v e X
i S . b o b e 5 y by . ] AN L 7 '
. N 4 - ¥ - o, - | \ £ 1
T Cox gy & e e ; ¥ \ ey LR S R x 511\
& il o - ) 3oy " < 4 o : s 2, A X e 4 A 4
oy n - x, - X TR g e o ¢ b . b & . E & " 2 “y
b- o . v o L e B L R L o - £ A vl el = NS 7 A i
ok, _— 3 : ! : Bl by . ¥ § &
¥ ;  er s b b~ s
- X AR ¥ 2R X o L P B o N e { 8 Y
b7 ST §.87 % § s e & D A L R A = & 7 b/
- ™ - - - - . e ¢ o \ v t
i . -5 WA Ty : p 1 . s
i > 3, A, o 2 s e " . b ! . A
3 $ = = R A ah R v B [» o
i a . f  Foi's i - ¥ X . = § i

Ak o TN
Y

24

TN

¥

LETE \\

2

\

AR RN 74

. ,/

N
4
N

*
i
A
,,.m

AN




%

L
\te -
¥i K :

z

3% ’
. /w,u
P




N
o
o




“ a Annes yre _E —

P-,13
FOREST DEPARTMENT GOV, OF HARYANA

O/o Deputy Conscervator Of Forests, 3 hiwani
Meham Road, Vidya Napgat, Bhiwani, 1ol Ho ()I{.l./l JAIAL0, | nail-dio ||‘I/:ll||(fll‘,uh()() Lo

No s R% ’ . Dated. )//‘J 3/(9'//9’

o,

Deputy Conservator of Frorests,
Bhiwani.

B 3 ey, 'u‘_'c;rr*rm:huM.u;L’;’We,.Jequ:,mm
Superintendent,

Sessions Court, Bhiwani.

Subjeet: - Information regarding Hon’ble NGT order (0.A. No. 957/2024).

On the above cited subject the undersigned i< conducting TITOTF AT e TITar et

You are requested to kindly provide the following information:-

I. Tree felling executed (including emergency felling) during the Jast three years,

2 Assessment (of trees) cases sent Lo Forest [epartment for cvaluation during the las!
three years. ‘
1. Disposal of dead. dry and fallen trees from the judicial complex including residential

dred.

Again you are requested 1o provide the information at the earhiest so that

| % parvet i

compliance of the Hon’ble NGT order may be done.

\7 ) h '/,

a‘ /\ - /)
Deputy Ce nservator of Forests.

Bh Vi,
By Lervator o rorest &7
: BHIWAN) e
(| P
2,";\'5\‘6
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QUEICE OF DIFTRICT ARD SESEIONS I g
BT AN,

QI () el B IO Diled © :’,” 'J?;g_fw:_/,_'(" R
"0 '
3 The Deputy Conservatcr of Forests,
Bhiwani.
L Q . ety & . v TN !
B Subject:-  Information regarding Hon'ble NGT order (WA NG.957/2024).
Id-ﬂ',

“
2o

Please refer to your letter No 4001 date d 26.03.2025, on the subj i 1

captivned above.

It is submitted that s reported bv e Mazir of this office, the

-

requisite point-wise information is &3 under,
I No tree feiling (including emergency felling) execuied during the
Jast three years.
. No case for assessmignt (ol lrees) sent 10 Forest Department for
evaluation during the ast thres years. '
- 0. No dead, dry or lailen trees
Court Complex, Bhiviani.

Further, as per rapor reckived tromn all the Judicial Officers posied

ai Headquarters at Riiwan, ne doad, dry o fallen trees has heen disposed of in

the resxdcntml area of the accominnd

= f
Superintendent,
Sessions Comts,

Bhiwani @, .~
RN
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